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2. These Rules:shall apply:to the High Court Guest House
frew bullding) -at A-2, Gandhi-Nagar, Jaipur, ‘and- all ‘othar
High'Coutt Guast Houses: at Jadh@urfmpm axcept the Chiel
Justice's Gusst Houge at Jaiwﬁ '

Definitions- T these Rulés, unless the . context
ﬂtherwme: requires- '

{a} “Chiaf Justice® means Hon'ble ‘E!‘tﬁ Chiaf Justice of
_‘ﬁajﬁstﬁan HighCourt.

(B “Eam!:akef“ maans%h& aﬁﬂt:a&f am.miaheci as Manager

of the Guest House, or any':‘ﬁﬁ‘:er“n‘m}a s r‘ﬁay be
‘designated by the Rﬁgiﬁtﬁ‘a&‘t of _j; v
_;i‘:ﬁurt fm e

{E) "Eﬂay"‘ means a period of .24 hburs or pért theresf
frofnithe time of. oteupation @f“mw.fmtﬁmwguit& Jnethe
‘Guest-House,

- {d) “Famiily”. means parents; spouse:and J:hilﬂre;ra a? ﬁ:he
sitting Hon'ble Judges wha are’ not employle d.5 W Hig
Court ar are- pracitising in the, High Courk o

- subordinate to the High Coort ﬂF Rajasthan.

). “Eu&at Hause" ‘means the: hungalﬂws;mumﬂgs'
eﬁec!ar&ﬁ 85, Guest ‘House fort R&}aa’ém’n High-Court.

(f} “Nominee” means: tha: Hfmﬁ'm Jludge as may be |
. athdrised By Hon'ble tha' (Chief Justice from tine to
L to act a5 His Lordshif's. namtraae-m-r‘aﬁat‘f@n o the

- affaifsof Eha’mmst Haus«é&
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zﬂil"ﬁ*t& el Justice of Indfu_,a anﬁ the meig% ﬁ’f the

SupremeCourt of Iﬁ{iia

(iiyThe: ﬁhléf Justice: ar’s::ﬂ mthﬁa‘ Jﬁﬂggs of *‘the Rajas*:bran

High S@urt.r

()T he Chief Justices arid Hiiges oF other Hap St B

India;

o _.{,w"ﬁ;hﬂred Judges of E‘ﬂm‘&mﬁ Couirk ol Iﬂtﬂm and retired
" Chisf Justices - including  retlr

d: Ehiﬁf Jk.}ﬁb‘l“s:&s ‘o thie

-th taurt of ﬁajagthasn

vy Rtired ﬁuﬁiﬁ&s of ﬁajasthaﬁ Hfg h-Court:

Chief -.-J_msttee: and Judges of
the Rﬁjastham Hlﬂ!”’ﬁ Coupt.,. < -

(viiddny" offier dignitary o person with apprwai n’f‘"

Hﬁm‘hie the Chief Justice/or Hig Lnﬁl:iﬁhap’ﬁ worninge,.

“The accomrmmodation In: ahy Guest House ‘shall be

reserved' with: prior: parrission: Bf Horthle this OHisr Justics or-
His- Lﬁrﬂslﬁin‘-& nominee, and- may. be. cancalled ‘after mﬁﬂngf |
c&rﬁsmriw @«8 hours. notics, |

%‘F‘ﬂqu‘ﬁi “to ﬁé !:'i‘ | toa bfi-gnita ; _"_whka iﬁ;‘ilﬁtﬁﬁj
‘highier in order ‘précedence:a tonied in Rula4

-above; subject to atleast 48 hours notice

o) The:reservation-of acﬂﬂmm@r&at‘i@ﬁ for the persons:
in the same category shall be an ‘”ﬁrs& come -first
;saw&“ basis. |




-mqum, tha perigd may be &xﬁenﬁeﬁ b? amrtmg:
ss;th&riﬁy ugﬂ:ﬂr seven days..
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(b} The occupation: of the' GH%SE Hﬁnuse :s:ﬁaﬂ be: m:

. casual basis. The allotment:shall not be; permithed: for

permanant, ar- mmi-qﬁermanmt ‘basls: In any case,

.....

the allotment shall not.be:for more- than severn days: |

'm & mmnthl :

| a:f:;} The guests will. be required to pna? the: chargas For

gring g‘tmﬁmg misks 2 shineint,. at the'

o guests shall ot Ao the ﬁuit@sﬁwms fm';'
T fr OF persons, ko

(e} The rooms:of ‘the new Guest House: a’r: Jaipuryon

ground: floor will be allotted) to the Hon'ble sltting:: :ar:s& :
rétired Jutiges of the Supreme.Court, Hon'ble: sitting -
'{_;.j-iaﬂﬁ ﬁm’t‘ & Senjor.

be-al cui:tezﬁ

iF e

Hon'ble. tha Chef Justice maﬂgr kjﬁr @rﬁ&n aﬁisp&nﬁa wii'h
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Copy forwarded to the following for information :-

Registrar-cum-Principal Secretary/ P.S. to Hon'ble the Chief
Justice. , ‘
P.S. to all the Hon'ble Judges.

e
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REGISTRAR (ADMN.

Copy also forwarded to the following for information and

necessary action :-

1.

W N

Registrar (Vigilance)/ (Admn.)/ (Class.)/ (Rules)/ (Writs)/
(Exam.), Rajasthan High Court, Jodhpur / Jaipur Bench,
Jaipur,

- 0.5.D. (F &I), Rajasthan High Court, Jodhpur.
. All Dy. Registrars, Rajasthan High Court, Jodhpur/ Jaipur

Bench, Jaipur.

. Al Assistant Registrars of Administrative Sections,

Rajasthan High Court, Jodhpur/ Jaipur Bench, Jaipur.

- Senior Librarian, Rajasthan High Court, Jodhpur/ Jaipur

Bench, Jaipur.

. Court Officer, Rajasthan High Court, Jodhpur/ Jaipur

Bench, Jaipur.

. A.0.J. Subordinate Courts (Estt.) Section/ Building

Cell/General Section, Rajasthan High Court, Jodhpur.

. All Managers Gr.I, Rajasthan High Court Guest House,

Jodhpur/ Jaipur Bench, Jaipur.
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